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THE DEPUTY CHAIRMAN: Now, we will take up the Resoclution of
Shri Nagendra Nath Ojha.
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“We are going to enter into a life of contradictions. In politics we
will have equality, and in social and economic life we shall have
inequality. How long shall we continue to deny equality in social
and economic life? |f we continue to deny it for long, we will do
sO0 by putting our democracy in peril,. We must remove this
contradicticn at the earligst possible moment, or else, those who
suffer from inequality will blow up the structure of democracy
which the Assembly has sc laboriously built up.”
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The question was propcsed.

SHRI EDUARDQ FALEIRO (Gea): Mr. Vice-Chairman, Sir, just like
the other Members have done, | would like 1o congratulate the mover of
this Resolution for having brought this important Resolution. | would also
congratulate him on his very eloquent speech that really shows his genuine
commitment to the cause of the weaker sections, in general, and the
agricultural labour, in particular.

The weaker sections are those sections of the society wno have
as mtch talent and ability as anybody else, but who remain weak because
of lack of opportunities to bring their talent and their ability to fruition -~
lack of opportunities in terms of health facilities, in terms of proper food
and nutrition, in terms, pariicularly, of education, and, in fact, in terms of
the overall infrastructure in the areas where they live and grow,
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The hon. Member, the mover of the Resolution, wants us to bring
a new legisiation. [ fully support him. But what | would tike to say here is
that the legisiation that is already there -- about the implementation of
which the Supreme Court has asked the Government again and again --
remains vnimplementaed. The problem with our country is not so much of
lack of laws; it is one of lack of implementation of laws. Therefore, | want
to bring, at the very outset, the problem of bonded labour to the attention
of this hon, House.

What is bonded labour? The traditicnal concept is that a bonded
labourer is one who is almost in the form of slavery to somebody else. But
the Supreme Court has defined it in more than one case. | will cite the
cases of Pegple's Union for Democratic Rights and Others vs. the Union of
india and Others, of 1982, and the Bandhua Mukti Morcha vs. the Union of
india and Others, of 1884. The Supreme Court has decided that, apart
from the conventional concept of bonded labour, all those fabour to which
the minimum wages are not paid are also within the concept of bonded
labour. Now, the minimum wages vary from State {o State and are fixéd
after understanding the ability of the employers to pay. But, in spite of the
minimum wages being fixed statutorily and being enforceable, the minimum
wages are not being paid very often. Thergiore, we have the following
position. In India, we have 65 million bonded child labour -- which is even
worse -- and 350 milion aduft labour living a life of bondage in
contemporary forms of slavery. Child labour in the age group of 5 to 14
years s rampant, not only in agriculture, but aisn in other places like
quarries, brick kiins, which are very hazardous and tough jobs. It is tragic,
and | will mention that the distance between the speeches that we make
here and the deed s big because. just now, we have our Parliament Library
building being built here and there are labourers there who are bonded
labourers and to whom minimum wages are not being paid. Mr. Minister,
you kindly investigate it Since | am working on this question of bonded
labour, [ will request the hon. Minister to look mto what is happening in the
FParliament premises. As far as the construction of the Parbament Library s
concerned, what is the condition of the workers who are employed there?
What are the wages bheing paid to them?  How much child labour 1s
employed there? If we cannot do it here what are we talking about?
Therefore, Sir, | would request the hor. Minister to please ensure, firstly,
that lega! provisions concerning child labour are strictly implemented. There
are several provisions. There are several Acts. ! have the list here, but |
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would like 1o say that there are two main Acts concerning bonded labour
and concerning abeolition cof bonded labour. Apart from that, there are
international conventions of ILO and others to which we are a signatory. Al
these Acts are not being mplemented because of lack of political will.
Therefore, we have these milions and millions of people, including chitdren
working as bonded labour, without getting the minimurm wages.

Since | am deeply concerned with this matter and, ! am’ sure,
everybody in this House is deeply concerned with this matter, | would
request the hen. Minister to proceed with my wark on this subject. You
kindly send me a note on this as o what the position is, during the
intersession period, 80 that | can a!so collaborate and cooperate with the
Minister. | say this because this is not a questicn of party, These are
fundamental questions, and, on these fundamental guestions -- at least, on
this fundamental guestion -- | am sure, all of us feel as one and, therefore,
| offer my unstinted cooperation to the Minister and to the Government in
gliminating and eradicating, in the first instance, the bonded labour, as far
as ghildren are concernad. Sir, that 1s the position, as far as the bonded
labowr ts concerned. | want 1o make one more point, and that concerns the
agricultural labour, in general. The plight of agricultural labour is terrible at
this point of time. The agricultural labour and marginal farmers are
committing suicide. The marginal farmers are committing suicide because
the prices of agricultural commodities have collapsed. |, myself, am a
farmer. | have a small farm and | can say from my own experience, in my
own area, that the prices of coconut have collapsed completely, from Rs.8
to RAs.2. The prices of arecanut, which is the other major crop in my aresa,
have collapsed from Rs.150 per kilogram to Rs.50 per kilogram. Why am |
saying this? If the prices collapse, then the employer also carnnot pay
proper wages. !f he is asked 1o pay some wages which he cannot afford,
then he will not have the labour at all. Therefore, the labour does not
complain against the reduced wages because it s better to get some
wages, even though it is less than the minimum wages, rather than getting
no wages at all. Therefore, 1 is of utmost importance that the Government
should logk at the prices of agricultural commodities and see to it that our
agriculture does not collapse, because our agriculture is on the brink of
collapse now. People m my area, for instance, peopie like me will stop
producing coconut, will stop producing arecanut and all these crops that
we are producing. If we stop agricuiture, then there will be no guestion of
agricultural labour. Then you will have the guestion of all these labourers
moving into the cities, moving nto slums; not getting empio?ment in cities
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either, and then getting more and more unrest, trouble, riots and chaos.
Therefore, Sir, some Members of Parliament, including myself, have written
on November 11 to the hon. Prime Minister asking him to raise the import
dguty. That is number one. improve on procurement prices. That is number
two. And number three, to provide technology, which is modern, to our
tarmers so that our production can compete with the production and
technology of transnationals like Monsanto, Cargill, etc. Now, the paint { am
making here is, the Government should take strict action, with a political
will, to combat this great tragedy and menace of bonded iabour. So long
as we have people in this situation, globalisation and liberalisation will
destroy this country, Globalisation, liberalisation and new economic policies
are good for a country which has people with the minimum standards of
living and minimum education. If the minimum standards are not there, then
globalisation, (iberalisation and ait these economic policies are destructive
and suicidal for the country. Therefore, it is necessary to abolish bonded
labour by implementing the existing laws. It is also necessary to protéct our
agricuiture because only when we protéct our agriculture, we can gratect
our agricultural labour by raising the import duties, by improving on the
procurement prices and system and by providing modern technology to our
farmers so that we can compete globally by producing in a much more
productive way than we are doing at present. | don't want to take any
more time of the House. | thank you for giving me the opportunity to
mention these few matters.
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SHR! A. VIJAYA RAGHAVAN (Kerala): | rise to support the
Resolution moved by the hon. Shri Nagendra Nath Ojha requesting the
Government to pass a comprehensive legislation for the agricultural
workers.  While moving this Resolution, the Mover of the Resolution
explained the history behind this piece of legislation. A BWll is pending
hefore Parliament for the last twenty-five years. Actually, the hon. Labour
Minister will get an cpportunity ta celebrate the Siver Jubilee of this Bill
which is pending before Parfiament. Why could not this piece of legislation
be enacted by Parliament during the lagt twenty-five years? What was the
reason?

[THE VICE-CHAIRMAN (SHRI SURESH PACHOURI) in the Chair]

This issue has to be addressed properly. | would like to know:
Who are opposing this Bill? That is the question. The Mover has
explained, n detail, about the various Committees and attempts that were
made with regard to this Bill.

In the last meeting of the State Labour Ministers, the Centra)
Government circulated a background paper. [n that background paper it
was revealed that 35 consultations and meetings were held with regard to
this Bill. 1t is just moving from the State Labour Ministers Conference to
the Cabinet and then back 1o the State Labour Ministers, then back to the
State, then again, back to the State Labour Ministers® Conference, then
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again to the Cabinet, then to the Task Force, then to the Rural Labour
Comimission. | do not know the reason behind this. | do not know what
kind of hurdies, the Government has to cross, with regard to this Bili.
What does it reveal? [ roveals the bias towards the rich people and
landiards, in the society, That is the reason. This Parliament represents
the landlords rather than the poor people of this country. That is the
reason. Why is it happening? R has been discussed, lime and again.
Now, the problems 'are jncreasing, not decreasing for the agricultural
workers. N you look at the graph of the number of agricultural workers,
right from Independence, it is increasing day-by-day in this country.
Nowhere in the worid, the situation is like this. In other parts of the world,
the percentage of agricultural workers is from 5 per cemt to 10 per cent,
but, in cur country, it has been increasing from 28 per cent to 42 per cent.
The policies of the Government are helping to enhance the number of
agricultural workers in the country, but, not helping to reduce . After
liberalisation, what is happening? Now, what is the situation in rural India?
Sir, every year, nearly, two crores of agricuitural workers are migrating.
They are migrating from one State to the other. This year, it has been
reported that agricultural workers aré migrating from Orissa. | think, the
Railway Minister will be happy to know that the sale of raitway tickets in
Orissa has gone up. Theare has been a fifty-fold increase in the sale of
railway tickets in Orissa, because they are forced to leave villages. You are
talking against the information Technology. | am not lalkking about the
information Technology. How can we survive without food? Someone has
to go to the paddy field and do the work. Now, the agricultural workers
are forced to migrate from villages to towns. This itself is creating
problems. :

With regard to agricuMural workers, | would like to submit that half
of the agricultural workers consist of females. The agricultural workers who
are migrating are mostly males. Now, what is the situation? These poor
fernaie workers are forced to look after their entire family. Then, you talk
about the literacy and other things.

Will it be possible for the children of the agricultural labourers to
go to schools? No, that will not possible. Again, this Government has
decided to enhance the prices of food articles distributed through the PDS.
What is this going on? Because of that athtude, because of that myopic
attitude of this Government, the off-take is reducing like anything. Sir, if
you go through the figures of the off-take from the PDS shops in the first
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halt of this financial year, you will find that it is only 18 per cent. [f you look
at the figures in the FCI godowns food stock is three-fold more than what it
was two years back. What does it mean? Whatever minimum PDS system
we have, is going to be closed. In the States like Kerala, the off-take is
coming down 30, there will not be any PDS shops in the near future.
Then, what would be the situation of the agricultural workers? The
mainutntion 15 coming down everywhere in the world. But in our country if
you go through the figures of last two years - you will find it is increasing.
Who are the victims? The agricultural workers are the victims, There is 1o
scope for agricuttural labourers in the country. Half of them are Scheduled
Castes and Scheduled Tribes. Al my learned friends who participated in
the discussion, expressed their concern about the sad situation of this
section. Stili there is a two-giass system in this country.  Untouchability is
stil there. Though  the panchayat raj system is there, the SC/ST
panchayal members cannot go and preside the panchayats. The system
is there, but how can we set it right. Unless we could solve the problems
of the agricultural labourers, we cannot solve this kind of social evils in this
country.  This Bill is not a small piece of legislation; it is related to a social
change throughout the country. Our approach towards this piece of
legistation shouid be different. This is not the Industrial Disputes Act.  This
is somathing related to the heart of this country - the rural people. Seventy
pet cent of the people live in the villages. 1t is related to them. Therefore,
more attention is needed for this piece of legislation. But, unfortunatety,
Sir. tihe faiture of the PDS. the Government's backiracking from the earkier
concept of land reforms, no promotion for the traditional employment, the
failne of the Government-sponsared ampioyment generation schemes, are
aggravating the situation in the rural areas of our country. Therefore,
proper attention should be paid lo all these things, while we are thinking
about this piece of legislation for agricultural labourers. Sir, right from the
beginning. when this Government came to power, | have been suspicious
about passing of this fegisiation. | don't say that earlier Governments had
done any good work. They had aiso miserably failed. (Time-Belll As soon
as this Government came to office, | raised a question in the Houss
regaicing the fate of this Bill. 1 got an answer from the Government that
they are not going to pass this Bill. Four reasons were given for this. |
quole from the reply, “First, this is a State subject, and enactment of the
law shouid be left to the State Governments, in view ¢f the pravalling local
conditions.  Second, enactment of the legislation would introduce the
industrial disputes cuiture in agriculture, and wouid strain the employer-
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employee relationship. This wouid adversely affect the production and
productivity in the agricultural sector. Even though similar attempts had
been made in Kerala, followed by Tripura, implementation of the legal
provisions had not been effective in these States. Dus 1o general shortage
of labourers in some States, there is no exploitation of agricultural
labourers, therefore, there is no need for an additional protection through a
separate legislatian.”

So, this is totally against the interests of agriculturai workers.
This was one reply. Then. after six months, he said that he was going to
get a piece of legisiation passed. You see, this is the BJP Government. 1t
always speaks in double tone. | do not know what the correct view of the
BJP Government is. And that should be made clear here. One day, they
say 'no legislation'. Another day, they say “'we wilt pass it''. This king of
atttude should not be there. So, | got two different kind of replies from
this Governiment, One was against the Bill, and, the other was in favour of
the Bill. The hon. Labour Minister should make it clear here, whether he
will move the Bill or not. That is one thing, Time and again, 35 attempts
weare made 10 move this Bill and all of them failed. He should also clearly
say whather it would be brought forth before the Parliament. That should
be made clear. | am always in favour of the Bill. There should be a clear
ttme-frame. For the last 25 years, we have not been able t¢ pass it. So
many discussions have taken place. You should not think about the Staie
Governments whether they wiil implement it or not. It is a different thing.
What has the Labour Commission done? What have you done? Is there any
representation for the agricultural labourers in the Nalional Labour
Commission?  In agriculture, about haif of our population is engaged. Bo
you have any registration in the Ministry for the agricuitural workers?
There is nothing. So, something should have been there. You should tef
this House whether you are going to enact this piece of legislation or not,
if yes, when are you going to do it? | would like to know whether earlier
proposals will be included in this Bill. What would be your approach with
regard to the States? There are some States which do not want to
implement this Bill. Let them not implement it. But you should get this Bill
passed. Al these things should be made clear. There should be a
transparent outiook on the part of the Government. | hope, such & reply
would come from the Government., | hope, something positive will emerge
out of this discussion. Mr. Vice-Chairman, Sir, the hon. Member, Shri
Nagendra Nath Ojha is moving this Resolution for the third time in this
House. Last lime also, | supported this Resclution. It should not be
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repeated. The hon. Labour Minister should give an assurance to this
House - this time we do no! have sufficient time-- that atleast, in the
coming Budget Session it would be enfisted in the ‘List of Bills', it wouid be
considered and passed by this august House. We ars in the silver jubilee
year of the non-passing of this piece of enactment. So, | hope, the
Labour Minister will come forward with a Bill in the ensuing session, | hope
something positive will come out. Thank you.

SHRI C.P. THIRUNAVUKKARASU (Pondicherry):  Mr. Vice-
Chairman, Si. the hon. Member, Shri Nagendra Nath Ojha has moved a
Resolution to improve the socio-economic conditions of  the agriculturatl
labourers and regulation of their working conditions. For a long time, this
legislation is pending with the Government. It should be enacted. as early
as possible, for the welfare of agriculturists.  Shri Nagendra Nath Ojha also
delivered a good speech in this House. Though, | am not aware of Mindi,
| could hear translation of his speech, but it was not continuous. However, |
enjoyed his speech 1o a great extent. | would request the hon, Member to
go through the Ministry of tabour's Annual Report, 1999, In that raport, it
has been mentioned | quote “Since there have been divergent views on
various componants of the proposed legislation for the welfare of
agticultural workers from different States/UTs, a Conference of the Labour
Ministars' of States/UTs was organised under the Chairpersonship of the
Union Labour Minister on 18.1.2000, with a view to reaching a consensus in
the matter.® | submit that, even today, we have not reached a consensus.
| request the hon. Labour Minister 10 let this august House know as to
whether any consensus has been amived at with regard to a legislation for
the agricultural labourers. For the last 50 years, we have not been able 1o
do it. | hope, at least, in the next session, we would be able to achiave it
and a legislation will be brought forth in the august House.

Agricultural workers consist of the largest segment of the workers
in the unorganised sector. The number, according to the 1891 Census,
was 74.6 million. In addition, a significant number--110.7 million listed as
cultivators and another 6 million listed as engaged in alled activities,
particularly thase having very small holdings (large, medium and small
farmers} may also come under the definition of agricultural labourers. There
is no law for them even now. The social condition, the economic conditicn,
of these people is poor. They are living in poverty. They are living as
literates. They live iike bonded labour as my learned friend has pointed
out. In order to eradicate poverty, in order to remove illiteracy and in order
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to come out of the clutches of the bonded labour, this sort of legislation is
essential. The problem of agricultural labourers and their unemployment
and poverly has to be tackied meticulously by this Government. They
should be provided with infrastructural facilities, financial assistance,
diversification to non-farm activities, etc, The Government should take steps
to generate employrment and bring poverty alleviation schemes for them.
Different States have enacted different laws. But that is not sufficient. There
should be a centralised legisiation by this Government in order to help the
agriculturists. A welfare fund should be created. The fund should provide
for social amenities like health and medical care. Broadly, the problem of
agricultural labourers can be classified into two groups. They are; social
problems and economic problems. Since agricultural labourers are living in
rural areas, this is a social problem for them, Economic problerms arise due
to inadequate emplovment opportunities, low income and inadequate
diversification of economic activities in rurat areas. So, in order to eradicate
the economic probtems and social problems, we are in need of a legisiation
at present.

1 submit further that as far as women labgurers are concerned,
their condition is very, very poor. They are paid onty 60 per cent of the
wages earned by men. Poverty and ifliteracy force them to borrow money,
from time to time, from privale money-lenders. They have heen consigned
10 borrow for social obligations like celebration of marriages of their sons
and daughters. In order to get maoney, they have o become bonded
labourers. They are working as bonded labourers with rich peaple.

Here, | would like to bring to the nolice of this august House a
scheme brought by the Tamil Nadu Government. The State of Tamil Nadu
has been a pioneer in that. A welfare fund has been created by the
Government of Tamil Nadu. | think 84 categories of employees have bsen
inciuded in it. The scheme is beaing inaugurated tomorrow. According to
the scheme that Dr. Kalaignar, the Chief Minister of Tamil Nadu, bhas
announced, Rs.One fakh is given to the labourers for the marnages of their
sons and daughters and Rs.One lakh is given for the education of chitdren.
in the whole of India, this is the lirst time that such a scheme has been
launched. Even West Bengal has not done it. Therefore, | thought | would
take this opportunity to mention .

Finally, this sort of legislation which is i tha wterests of agricultural
labourars is very nacessary. | am highy thanidutl 10 Mr. Ojha for bringing
this legislation. | welcome it. Thank vou very much,
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SHRI EDUARDO FALEIRO - Sir, ) am on a point of order. The
Minister has replied to various points. While speaking, | had made a specific
point. The construction of Pariiament Library is going on and the labour
engaged there is partly bonded jabour and there is violation of labour laws.
| am prepared to give evidence in support of these aliegations. Will the
Minister look into it and ask me to give evidence with full facts?
. finterruptions}. ..

31 gganTgy Afem AETE W 7 @ e € 8, BW OTRSY Wi
FI |

THE VICE-CHAIRMAN {(SHRI SURESH PACHOURD: Now, the
mover of the Resolution, Shri Nagendra Nath Ojha.
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The Resofution was, by leave, withdrawn

THE VICE-CHAIRMAN (SHR! SURESH PACHOURI): Now, | adjourn
the House tift Monday, the 18" December, 2000.
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The House then adjourned at twenty-one minutes past five of the clocktill
eleven of the clock on Monday, the 18" December, 2000,
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